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(b) if so, what action the Department
has intimated in this matter and what is the
present position ;

(c) if no action has been initiated by the
department, the reasons therefor ;

(d) whether it is a fact that their work
is being supervised by those supervisor
Instructors and Foreman Instructors in
LT.I’s who do mnot have any knowledge of
the Stenography subject ; and

(e) if so, the reasons for not posting
qualified and competent officials who have
sufficient knowledge of stenography for super-
vision of the work of Stenography Institutions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). Three instructors
have submitted their representations to the
Director of Employment, Training and
Technical Education, New Delhi and the
matter is under consideration of Delhi
Administration.

(d) Yes. However, the Supervisor
Instructors/Foreman Instructors look after
only administrative and accounts arrange-
ments while the teaching programme is
conducted by the Stenography Instructors.

(e) No supervisor Instructor or Foreman
Instructor in Stenography trade has yet been
provided in the Industrial Training Institutes
of Delhi for the following reasons : —

(i) The post of supervisory Instruc-
tor is sanctioned in the pay scale
of Rs, 250-380 while the pay
scale of Stenograpby Instiuctor
Rs. 210-425. So the Super-
visory Instructor in the said scale
would not be able to supervise

the work of  Stenography
Instiuctor.
(ii) Foreman Instructor is provided

for a batch of 192 training seats.
None of the Industrial Training
Institutes in Delhi has 192 or
more (raining seats in Steno-
graphy trade.

Transfers of Instructors in Delbi Industrial
Training Institutes

654. SHRI HARDAYAL DEVGUN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(s) whiether it is a fact that some
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Instructors werking in  different Industrial
Training Institues in Delhi/New Delhi have
applied to the Directorate of Employment
and Training, New Delhi for their transfers
to the nearest 1.T.Is., from their residences ;

(b) if so, the total pumber of such
employees of each 1T.I. separately who
have applied for such transfers ;

(c) what action the department has
initiated for their post.ng to the nearest
LT.Is. from their residences ; and

(d) when such transfers would be made ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a)to (d). Three Instructors,
one each from the Industrial Training Insti-
tutes at Arab-ki-Sarai, Pusa and Shahdara,
had applied for their transfer to the Industrial
Training Institutes nearer to their residence
and| necessary transfers have already been
made.

wfagm ama-as ® awEd
fasmaaY w1 7 faar s

655. =it 1w fag wawam :
=t T Ty faenat

T EAT AW SERT W @
W qg Fam Y T FA

(7) w1 3z @9 &5 a=C & g
# wfama amER-aAl g 1y ansaifas
gt seifga 6T 9@ & aRg o
faarm qar s A fram &

(&) v swifem ad & arFsar-
fas @eT ¥ I} ¥ J9 qftez & qwwd
foFar T W@

(@) afz g, oY acaraye) sERT FAT
2 &< afe g, @Y @ 71 F1@ §

(%) srsifaswar & WA GAH
UrIg # e grr gfrsa awrar
qa1 & A AT § ; 6N

(z) st g ¥ = fody o S
FANER oA & am a1 §, faas wfy-



89  Written Answers

fafedt wv st fagd feA fawer &
gmifea f&r 0 gfed IRdT auErR
q% grTEE gead 4 g gfafa &
gfrafag fFar aar & 7

AT TG T WATHG W §ER
faam ® Tow WA (s go Fo qMUT) :
(%) s, g

(/) o, 7

() a=Frd faamT ¥y aaraTe- =
&< afawm #1 9E Q¥ Iy A |-
arfa® wraaT ST & a1 far &1 A}
¥ & a1 grafas wenAar R Afawar
& grfas qix ¥ wga fagrr &
IedeT 7 § R g R i faal
ey ogam &1 wwen § s
TR quT/ar % gaaT FEiaT F ae
famre-fanst 3@ aEaw-gET  geaiwT
F HIEIT 9T FILETE A A |

(7) T= uFA A s @ E UK

rer & 39 Y AT 9T W & A |
(=) 1. wriaTEsR, st ararfes,
7% faesit |

2. wam, 9 &fas, 78 faeeit

3. gew W@ " <fam,
AR |

4. gud, fgdr 3fas, TEaga

Payment of Bonus to Jute Mill Workers
in West Bengal

656. SHRI K. HALDER : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government are aware of
acute discontent among the Jute Mill workers
of West Bengal over the issue of payment
of bonus ;

(b) whether Government are aware that
all the workers' org: ions have decided
to boycott the payment of bonus at the old
rate of 4 per cent per annum ; and

(c) if so, the demands of the workers
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and the steps Government propose to take
to redress the grievances of workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). The unions are
reported to have demanded bonus in excess
of that due under the Payment of Bonus
Act, 1965. The State Govefnment is trying
to bring about an amicable settlement.

Grants to Uttar Pradesh for Community
Development

657. SHRI JAGESHWAR YADAV :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) the grants given by the Central
Government to Uttar Pradesh for community
developmeut during the last three years ;
and

(b) the number of Co-operative Socisties
at Uttar Pradesh .against whom charges of
fraud and corruption have been levelled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR) :
(a) Central Grants given to Uttar Pradesh
for Community Development during the last
three years are as below :

(In lakhs of rupees)

Central Loan Total
Assistance

Grants

126 22
(includes Rs.
595 lakhs
paid as arrear
payment for
carlier_years)

117.37

Year

1967-68 89.54 215.76

1968-69 88.19 205.56

For 1969-70, no separate figures of grants
released for Community Development can
be given, since with effect from 1.4.69 Central
assistance to the States for their Plan
Sch including Cc ity Develop
is given in the shape of block grants and
block loans.

(b) No information is available with the
Government and it is being collected.






